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Hon'ble Shri M.P, Singh, MemberCA)

1 . MrSp Gurucharan Vsrma, w/o Shn O.P.Vsrrna
2. Ms. Priti Verma, d/o Shri O.P.Verma

12aG, AG Pockeu I, MIG DDA Flats

Mpp i i cariVikaspuri, Nsw Delhi .. Applicant

(By Shri M.K.Bhardwaj, Advocate)

versus

Union of India, through

1. Secretary

piii .' iaiji if StatTSuics a Proy, implefuentation
Sardar Patsl Bhavan, New Delhi

2. Director, Data Processing Centre
DepartiTient of Statistics

Sardar Patel Bhavan, Nsw Delhi
3. Under Secretary

riinisury ot Statistics & Prog. impleniemLation
'-^Qftjai natei ofiavan, Nev/ Delhi .. Respondents

(By Shri B.K.Berera, Advocate)

ORDER(oral)

Applicants have filed this OA under section 19 of

the AT Act, 1985 seeking directions to the respondents

to quash the order dated 9.6.2000 and to appoint

applicant No. 2 on cornpassi onate grouno,

2. Brief facts ot the case are than, the husband of

applicant No.1 and father of applicant. No.2 was working

as Data Encry Operator (Group B) under the

respondent—departiiient. He died in harness on 1 .5.1994.

Immediately after his death, applicant No.1 submitted an

application for appointment- ot her son Kapil Verma.

Respondents vide their letter dated 14.3.95 rejected the

cipp (1 cant No. 1 B Thereafter, she submi tted

-—



another application for appointment of her daughtei
.1 Acifjij ! I , u iMO.iij on compassionate ground but the

was also fsjsoL-au Dy umb respondentbs V 1 ue
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communication dated 16.10.95, Thereafter, applicant
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Aggrieved by this, applicants hav

the atorsaid reliets.
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3. Respondents have contested the case in "cheir reply

stating that as per the statement given by applicant-

No. 1 in 1934, she was employed in Super Bazar and was

drawing a salary of Rs.3650 p.mi. and her daughter was

working in AIiHS on ad hoc basis on a consolidated

OQiciiy *_; i ns. r'tUu. ins laini iy i iau issoivsu r^s. i jUtjUiLD

on accouriL, ot retirement benefits and is drawing a

enhanced family pension ot Rs.900 p.m. which was

revised to Rs.2857 w.e.f. 1 .1.96 to 1 .5.2001. In view

SI Uihis position, the OA has no merit arand 1t may be

dismissed-

4. Heard the learned counsel for the rival contesting

parties and perused the records. During the course of

the arguments, the learned counsel for the applicants

submitted that the applicants are not working at

present, the financial position of the applicants is

very i i iuiaent and bhat the family has no other sources

vjI i i ieeme eXeept family psnsion uo support them. He

also submitted that the respondents have not taken into

consideration the various aspects made by the applicant
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the respondents stated that both the applicans v^/ere

working and the financial position of the-family does not

justify appointment on compasionate ground. Their claim
»-k T u-< ^"was a i reauy rejecbed in 1335 and limc impUynBu icliuoi

dated 3.5.2000 is only a reply to her represenpation

sent through the MP. 'He also submitted that the request

has been rejected in 1335 "while the OA has been filed on

8.5.2001 and therefore the OA is time-barred under

Secpion of AT Actj iaou.

f. ^ hipa*Fnip^ rnG = i "TlPiQ5. Aftep pepusnng Ghe papeps piaceu ueiuis ms, j

that the respondents ha've passed the impugned oraer

rejecting the application of applicant No. 1 without

assigning any reason and "withoup application or mind.

In the circumstances, I feel that ends of justice would

be duly met , if the responuenus are directed to

reconsider phe claim of the applicant Ksepniy in vIbW

the instructions issued by the Go'vernment from time to

a speaking, reasoned and detcdled order,

the date of receipt

cco r d1n g1y.

1 me and pass

within a period OT unree munun

of a copy of this order. I do so accurui iiyiy
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